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from non-compliance with the provi­
sions of 24fi Cr. P. C. was inadvertantly 
not mentioned. The reply, therefore, 

may be elaborated as below:

“Subsequently, on an appeal filed 
by Dr. Ratnakar Mahajan and two 
others, the High Court ordered 
retrial of the case from the stage 
of the illegality arising from non- 
compliance with provisions of 

Scction 248 of Cr. P.C.”

13.03 brs.

PAPERS LAID ON THE TABLE

Rkpoht of Committee for review or 

Companies Act and M.R.T.P. Act

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AN D  CULTURE (SHRI­
MATI RENUKA DEVI BARAKA- 
TAK1): On behalf of Shri Shanti
Bhushan. I beg to lay on the Table: —

(1) A copy of Report of the High- 
Powered Expert Committee for 
review of the Companies; Act, 1956 

and the Monopolies and Restrictive 
Trade Practices Act, 1969.

<2) A statement (Hindi and 
English versions) explaining reasons 
for not laying simultaeously the 
Hindi version of the Report. 
fPlHCcd tn Librffry. See No. LT- 

2714/78].

Annual Accounts and Audit Report 

of Aligarh Muslim University, Ali­

garh for 1974-75 and 1975-76, and 

Statements

SHRIMATI RENUKA DEVI BARA- 
KATAKI: O n behalf of Dr. Pratap
Chandra Chunder, I beg to lay on 

the Table:

(1) A  copy of (he Annua] Ac­
counts (Hindi and English versions) 
of the Aligarh Muslim University, 
Aligarh, for the year 1974-75 

together with the Audit Report 
'.hereon.

<$) A copy of the Annual
- Accounts (Hindi and English ver- 

tions) of the Alig«rh Muslim

University, Aligarh* for the year
1975-76 together with the Audit 

Report thereon.

(3) Two statements (Hindi and 
English versions) showing reasons 
for delay in laying the documents 
mentioned at (1) and (2) above. 
[Placed in Library. S*e No. LT- 

2715/78].

Papers under A ir C orporations R ules

THE MINISTER OF TOURISM AND  

CIVIL AVIATION (SHRI FURU- 
SHOTTAM KAUSHIK) : I beg to lay 
on the Table a copy each of the follow­
ing papers (Hindi and English ver­
sions) under sub-rule (5) of rule 3 
of the Air Corporations Rules, 1954: —

(1) (i) Summary of Budget 

Estimates for Revenue and Expendi­
ture of the Indian Airlines for the 
year 1978-79.

(ii) Summary of Actuals for the 
year 1976-77. Budget Estimates and
Revised Estimates for the year
1977-78 and Budget Estimates for 
the year 1978-79, under Capital of 
Indian Airlines. [Placed in Library. 
See No. LT-2716/78].

(2) (i) Summary of Budget

Estimates for Revenue and Expendi­
ture of Air India for the year
1978-79.

(ii.» Summary of Actuals for the 
year 1976-77. Budget Estimates and 
Revised Estimates for the year
1977-78 and Budget Estimates for 
the year 1978-79 under Capital of 
Air India. [Plncrd in Library, see 

No, LT-2717/78].

Interim Report or Working Group 

on Universalisation or Elementary 

Education, Report of Working Group 

on Vocationalization, and 'Develop­

ment op Higher Education in India—  

A  Policy Frame', etc.

SHRIMATI RENUKA BEVI BARA­
RAT AKl: I beg to lay on the Table:

(1) A  copy of the Interim Report 

(Hindi and English versions) of the


